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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
MISC. APPLICATION IN DISPOSED OF CASE NO.

39/2025
IN
ORIGINAL APPLICATION NO. 972/2024

IN THE MATTER OF:

Dr. Balwinder Singh ... Applicant
Versus

State of Punjab & Ors. ...Respondents

N.D.O.H: 05.08.2025
INDEX
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2. Annexure A/l (Colly):
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3. | Annexure A/2 (Colly):
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taken safety measures in the kitchen for
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Pollution) Act and permission for change 4
of Land
5 Vakalatnama 3o
Filed by:
Vishal Vishwadhees
Simranjot Singh Nagra

Shailendra Kr. Singh

(Counsels of Respondent No.3 & 4)

G-79/80, 3™ Floor, Gupta Complex, Room No. 304,

Opposite Oswal, Vijay Chowk, Laxmi Nagar,

New Delhi Delhi-110092
Date: 02.08.2025 Mob: 9418622503, 9560730579
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BEFORE THE HON'BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
MISC. APPLICATION IN DISPOSED OF CASE NO.

39/2025
IN
ORIGINAL APPLICATION NO. 972/2024
IN THE MATTER OF:
Dr. Balwinder Singh ... Applicant
Veérsus
State of Punjab & Ors. ...Respondents

COMPLIANCE AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 3 & 4

I, Karnail Singh, S/o S. Mangal Singh, aged about 68 years,
Proprietor of Uppal Palace at Village Gosainpur, Old Madhopur
Road, Pathankot, Punjab — 145001, do hereby solemnly affirm

and declare as under:-

1. I state that 1 am one of the Proprietor of Taj Palace
(Respondent No.3) in the present case and am well
conversant with the facts and circumstances of the present

case, thus am competent to depose the present affidavit.

2. That present affidavit is being filed in pursuance and

compliance of the directions issued by this Hon’ble
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Tribunal in its order dated 08.04.2024 whereby this

Hon’ble Tribunal directed as follows:

“ ...6. In view of the averments made in the
application and observations made in the report of the
Joint Committee, we consider it necessary to have
response of (1) State of Punjab through District
Magistrate, Pathankot; (2) Punjab State Pollution
Control Board through its Member Secretary (3) Taj
Garden, Village Gosainpur, Old Madhopur Road,
Pathankot and; (4) Uppal Palace, Village Gosainpur,
Old Madhopur Road, Pathankot who are impleaded
as Respondents No. 1 to 4.

7.  The Registry is directed to prepare memo of
parties and attach the same with the M.A and issue
notices to Respondents No. 1 to 4 requiring them to
file their reports within one month.

3. List on 22.05.2025 for further consideration.”

That it is submitted that vide Joint Committee Report dated

11.12.2024 filed by Respondent No.1 & 2 the following

issues were raised —

1. The NOC of the Fire Safety Department
obtained by the both Marriage Palaces has been
expired.

2. Both the Marriage Palaces has not providing

ducting and food arrangement for the proper
disposal of fugitive emissions from the kitchen.
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3. Both the marriage palaces has not provided
water meter at the outlet of the STP and has not
maintained the record of the waste water
treatment.

It is humbly submitted that the proprietor of
Respondent No.3 has obtained Fire Safety Certificated
dated 27.08.2024 which is valid for one year and proprietor
of Respondent No.4 got renewed Fire Safety Certificated

on 27.01.2025. Copies of Fire Safety Certificate are

annexed herewith as Annexure A/1 (Colly).

That Respondent No.3 & 4 have got installed the water
meter as well as Sewage Treatment Plant on roof and taken
safety measures in the kitchen for the proper disposal of
fugitive emissions. Photographs of both the marriage

palaces are annexed herewith as Annexure A/2 (Colly).

Apart from the above, both the Marriage Palaces are
complying with the various Regulations and has obtained
Consent to operate from the Punjab Pollution Control
Board and change of land use/approved building plan from

the concerned department. Copies of auto generation of
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Renewal Certificate for Consent to operate granted under
the Air (Prevention & Control of Pollution) Act and

permission for change of Land are annexed herewith as

Annexure A/3 (Colly).

It is humbly submitted that above marriage palaces fulfil all
the conditions which required from the various department
and are functioning with following due environmental

laws.

Therefore, the respondent no. 3 & 4 has ensured
compliance with the conditions stipulated under the Punjab
Pollution Control Board, Air (Prevention & Control of
Pollution) Act and Water (Prevention & Control of

Pollution) Act.

That accompanying compliance affidavit has been
drafted by my Counsel as per my instructions, the
contents of which are true and correct and the same
may kindly be read as part and parcel of the

present affidavit, which are not being
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to avoid repetition. I have been read over the contents of the

o T

DEPONENT

application in vernacular.

VERIF N:
Verified at Pathankot, Punjab on this s} day of August,2025 that the

contents of this affidavit are true to my knowledge. No part of it is false

and nothing material has been concealed therefrom. 6
rE M

DEPONENT

0 4 AUG 2025
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
MISC. APPLICATION IN DISPOSED OF CASE NO. 39/2025
IN
ORIGINAL APPLICATION NO. 972/2024

IN THE MATTER OF:
Dr. Balwinder Singh ... Applicant
Versus
State of Punjab & Ors. ...Respondents
AFFIDAVIT

I, Ajit Singh, S/o S. Mangal Singh, aged about 59 years, Proprietor of

Uppal Palace, R/o Village Gosainpur, Old Madhopur Road, Pathankot,

Punjab — 145001, do hereby solemnly affirm and declare as under:-

1. I state that I am Proprietor of Uppal Palacc (Respondent No.4) in the
present case and 1 am well conversant with the facts and
circumstances of the present case, thus I am competent to depose the

present affidavit.

2. I state that the accompanying Application for compliance has been
drafted by my Counsel as per my instructions, the contents of which

are true and correct and the same may kindly be read as part and

parcel of the present affidavit, which are not being reproduced herein
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DEPONENT
VERIFICATION:
Verified at Pathankot, Punjab on thisj¢-day of August, 2025 that the

contents of this affidavit are true to my knowledge. No part of it is false

and nothing material has been concealed therefrom.

M?ﬁé )7t

DEPONENT

= (TDH.

M,..?«....f;:a" r:r’- : \\ 8*2—‘;
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(Pathankot MC)

FIRE SAFETY CERTIFICATE
2t Aedt yur= Usg

NOC No 1905-105514-Fire/81654 NOC Type: New Dated 27-Jan-
2025

Certified that the UPPAL PALACE at Vill gosaipur distt pathankot
comprised of 0 basements and 1 (Upper floor) owned/occupied by Ajit singh have
compiled with the fire prevention and fire safety requirements of National Building
Code and verified by the officer concerned of fire service on 27-Jan-2025 in the
presence of Ajit singh (Name of the owner or his representative) and that the building
/ premises is fit for occupancy group Assembly subdivision D3 (As per NBC) for period
of one year from issue date. Subject to the following conditions.

Issued on 27-Jan-2025 at Pathankot MC

3ndta i3 et 3 fa UPPAL PALACE # fa Vill gosaipur distt pathankot ™13 0 #miz »3 1
(Bugel vifgs) wedvz/aameTd Ajit singh & »ig1 53762 2 yael »3 gum @ gwed! fasfdar a3
nigHd fAn & Aeus wiar 858 iftardl izg a3 famr 27-Jan-2025 Waeall f€a Ajit singh
(HEa T & W 8 v yISifsdt) w3 fewrgs / fasfEar wmerdt st Gt 31 Occupancy Group
Assembly subdivision D3 (. Ht. Hf. @ nwa) 2yt mi 3 féa ws a1 fim B¢t fovas migmg
gefesias)

7l aas @t i3t 27-Jan-2025 fa@ Pathankot MC

1. Fire Safety arrangements shall be kept in working condition at all the times.
Tad " nfar 3 gam™ @ U3 § 98 /ddft aas féa dftmr AR

2. No, alteration/ addition/ change in use of occupancy is allowed.
fart €t 3g7 @ wemmi/ T0/ aranas fég gesre € Hadl 3

3.  Occupants/ owner should have trained staff to operate the operation of fire
safety system provided there in.

BusEy a1 g8z 2 W3g' €t ea3 3 afoe o8 8a / vEa & A agerfen A watal
gefenr a1

4. Fire Officer can check the arrangements of fire safety at any time, this certificate
will be withdrawn without any notice if any deficiency is found.

afeg nifgardt far € eas fegy A ydu' & Ja ad Aae d, 7 aa aEl et uret aret 3
hﬁhﬁ%éﬁanﬁ%ﬂzﬁ%%f

5. Occupants/ owner should apply for renewal of fire safety certificate one month
prior to expiry of this certificate.

H'Ba 7Tdl d13 are 2fed Aeel Aaciiede et fist usw d= 3 ffa wdler ufast diait agede
St utHe Jear|

* Above Details cannot be used as ownership proof.

Sudas Tanel arel Eardl § WBES' @ HY3 T &di atIny Arear|

* This is digitaly created cerificate, no signatue are needed

fea favitest (@fuGeardias) fanra di3 formr nadifedz 3, fm Re ez @ adt 8aadt &
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Punjab Fire Services
(Pathankot Mc)

NOC No 1905-98316-Fire/74295 NOC Type: New Dated 27-Aug-
2024

Certified that the TAJ] GARDEN PALACE at VILLAGE GOSAINPUR
PATHANKOT comprised of 0 basements and 3 (Upper floor) owned/occupled by
KARNAIL SINGH have compiled with the fire prevention and fire safety
requirements of National Building Code and verified by the officer concerned of fire
service on 23-Aug-2024  In the presence of Karnall (Name of the owner or his
representative) and that the building / premises is fit for occupancy group Assembly
subdivision D3 (As per NBC) for perfod of one year from Issue date. Subject to the
following conditions,

lssued on 27-Aug-2024 « Pathankot MC

MﬁrwéﬁT&lmm # fix VILLAGE GOSAINPUR PATHANKOT w3 0
gtz wd 3 (Buast s m;’wmmm 3 gz @ yrel wd gaw @

Fned funfia as mm 23-Aug-2024
f#a Kamad (mmn' (gbxv m a:o: m&‘y
Gtomm subdivision D3 . 2 nwa) éqﬁnﬂ h ﬁlﬁm

3

wmmammm #f+ Pathankot MC

1. Fire Safety arrangements shall be kept in working condition at all the times.
aa m wia 3 gamw 3 d3a' § oy /9 oms e #ew g

2 No, alteration/ addition/ change in use of occu m
fit & 37 @ wemy ey oever e weere &

Occupants/ owner should have trained staff to operate the operation of fire
safety system provided there In.

fatay ofar g9z 2 o3 w33 3 afoz o8 B/ wmar ageton v Gt
gfewr e A

4 Fire Officer can check the arrangements of fire safety at any time, this certificate
will be withdrawn without any notice If any deficiency is found

ofea figats witard) B0 @ w3 oy 9l 35 59 wae ), 4 @0 ad @i vl afl 3
wmmewmaﬁ’ﬁwﬁ

5 Occupants/ owner should apply for renewal of fire safety certificate one month
priot 1o expiry of this certificate

wra et a3 and afes A nadfede & Al waw 02 3 e vt e AEQ EEe 2
wet ude Jear

* Above Detalls cannot be used as ownership proof

Gudas eowdt Tt rzardt § e @ WS oA st Tafane war

* This Is digitaly created cerificate, no signatue are needed

feu favitarl (AGzadtna) Povea dby feor wadifede 3. fin e @xnes & 8 Ra sl 0,

@
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SEWAGE TREATMENT PLANT
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T,
PUNJAB
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Office Dispatch No:

98

PUNJAB POLLUTION CONTROL BOARD

Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in

AUTO GENERATED RENEWAL CERTIFICATE
Under the provisions of
Air (Prevention & Control of Pollution) Act, 1981

OCMMS/CTO(AIr)/2024/007639 Date: 02/12/2024

Industry Registration ID: O23PKT282478

Application No: 27307303

To,

Subject :

Sh Ajit Singh,

Partner,

M/s Uppal Palace,

Vpo-gosinapur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Auto Generation of Renewal Certificate for Consent to Operate granted under the Air (Prevention
& Control of Pollution) Aet, 1981

With reference to your application for renewal of Consent to Operate for operation of an industrial unit Air (Prevention &
Control of Pollution) Act, 1981, the self-declaration uploaded by Sh Ajit Singh, (Partner), is hereby, acknowledged and Auto
Generated Renewal Certificate is granted as per the contents of self-declaration.

1. Particulars of Auto Generated Renewal Certificate.

Certificate No.:

CTO/Renewal/PKT/2024/27307303

Date of issue: 2024-12-02
Date of expiry: 2029-12-02
Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. &

Pervious consent No: |Date Of Issue: Date Of Expiry:

Validity : 23849229, 2023-10-23100:00:00.0 |2024-04-30 00:00:00.0
2. Particulars provided by the industry
Name & Designation of the Occupier: | Sh Ajit Singh, (Partner)

Address of Industrial premises:

VPO-Gosinapuir, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of | 5.0 (lakhs)
the industry
Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment Amount Transaction |[Date of Date of
Mode ID Transaction |verification
Credit/Debit |10800.0 464771352 |2024-12-02  |-----

18:57:49.438

"This is computer generated document from OCMMS by PPCB"

Uppal Palace,Vpo-gosinapur, Tehsil & District-pathankot, 27307303
Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Ajit Singh S/o Shri Mangal Singh Aged 58 Years, Authorized Signatory Partner (designation) of M/s Uppal Palace
(OCMMS ID 023PKT282478 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution Control Board
for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1.

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued.vide no. Dated 2024-12-02 and the same is valid upto 2029-12-
02

That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

That we are complying with conditions of previous consent/ authorization.

There is no change in information provided in thc prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization. ,

That I have not violated any of the provis"i‘on‘s. under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

That no prohibitory directions are issued from Courts/ Appellate Authority/ Natlonal Green Tribunal/ other Judicial
authority.

I acknowledge that any wrong / partial / forgediinformation, /document submitted by.me or any false affirmation made by
the undersigned, I shall be liable for action as deemedfit by the Board underthe provisions of the Water (Prevention &
Control of Pollution) ‘Aet, 1974 and Air (Prevention & Contrel ofPollutmn} Act, 1981/ HWM Rules, 2016/ BMW Rules,
201e.

%

In case of brick kiln , the brickkiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
e *{ﬁllfapplmbleas“perpnmt 2)—*

Applicant
Sh. Ajit Singh

Date: 02/12/2024

"This is computer generated document from OCMMS by PPCB"
Uppal Palace,Vpo-gosinapur, Tehsil & District-pathankot, 27307303
Page?
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e N
“FUNIAB PUNJAB POLLUTION CONTROL BOARD
Vatavaran Bhawan, Nabha Road, Patiala
Website:- www.ppcb.punjab.gov.in
\\ T /4 AUTO GENERATED RENEWAL CERTIFICATE
"’ Under the provisions of
Water (Prevention & Control of Pollution) Act, 1974

Office Dispatch No: OCMMS/CTO(Water)/2024/007640 Date: 02/12/2024
Industry Registration ID: O23PKT282478 Application No: 27307344
To, Sh Ajit Singh,

Partner,

M/s Uppal Palace,

Vpo-gosinapur, Tehsil & District-pathankot,
Pathankot, Punjab, 145001

Subject : Auto Generation of Renewal Certificate for.Consent to Operate granted under the Water
(Prevention & Control of Pollution) Act, 1974

With reference to your application for renewal of Consent to Operate for operation of an industrial unit u/s 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974, the self-declaration uploaded by Sh Ajit Singh, (Partner), is hereby,
acknowledged and Auto Generated Renewal Certificate 1s granted as per the contents of self-declaration.

1. Particulars of Auto Generated Renewal Certificate.

Certificate No.: CTO/Renewal/PKT/2024/27307344

Date of issue: 2024-12-02

Date of expiry: 2029-12-02

Certificate Type: Renewal (Auto Generated)

Previous CTE/CTO/Authorization No. & Pervious consent No: |Date Of Issue: Date Of Expiry:
Validity : 23849243 2023-10-23'00:00:00.0 |2024-04-30 00:00:00.0

2. Particulars provided by the industry

Name & Designation of the Occupier: | Sh Ajit Singh, (Partner)
Address of Industrial premises: VPO_—GO&inapui‘, Tehsil & District-Pathankot

Existing Capital investment / Project Cost of | 5.0 (lakhs)
the industry

Category of Industry ORANGE

Type of Industry 2095-Marriage Palaces

Scale of the Industry Small

Office District Pathankot

CTE/CTO/Authorization applied for 5 years

Fee Details Payment Amount Transaction |Date of Date of
Mode ID Transaction |verification
Credit/Debit |10800.0 354160976 |2024-12-02 |-----

19:00:17.679

"This is computer generated document from OCMMS by PPCB"
Uppal Palace,Vpo-gosinapur, Tehsil & District-pathankot, 27307344
Pagel
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This Auto Generated Renewal Certificate is hereby issued subject to the condition that in case, if any anomaly after Auto renewal
is observed, that the entrepreneurs has submitted any false/ incorrect/ incomplete/forged facts and documents, the PPCB shall
initiate appropriate action for violation under the Environmental Laws/ Rules against the industry.

Annexure-A

Self Declaration

Auto renewal of consent to operate

I Sh Ajit Singh S/o Shri Mangal Singh Aged 57 Years, Authorized Signatory Partner (designation) of M/s Uppal Palace
(OCMMS ID 023PKT282478 ) submitting this self declaration in favor of Member Secretary, Punjab Pollution Control Board
for obtaining auto renewal of consent to establish / consent to operate under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW
Rules, 2016 (for health care facilities upto 50 beds) which is stated as under:

1.

That the consent to establish / consent to operate under the provisions of the Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981/ Authorization under HWM Rules, 2016/ BMW Rules,
2016 (for health care facilities upto 50 beds) was issued.vide no. Dated 2024-12-02 and the same is valid upto 2029-12-
02

That we have not carried out any expansion / modernization / change in process/ product/ Raw material/ fuel / change in
bed capacity that either changes our category (from green to orange or orange to red or so on) or our scale (from small to
medium or large). Detail of changes made if any and how extra pollutant shall be treated are given in box below*

That we are complying with conditions of previous consent/ authorization.

There is no change in information provided in thc prescribed application form submitted for obtaining earlier consent to
establish/operate /authorization. ,

That I have not violated any of the provis"i‘on‘s. under the Water (Prevention & Control of Pollution) Act, 1974 or Air
(Prevention & Control of Pollution) Act, 1981 or Environment (Protection) Act, 1986.

That no prohibitory directions are issued from Courts/ Appellate Authority/ Natlonal Green Tribunal/ other Judicial
authority.

I acknowledge that any wrong / partial / forgediinformation, /document submitted by.me or any false affirmation made by
the undersigned, I shall be liable for action as deemedfit by the Board underthe provisions of the Water (Prevention &
Control of Pollution) ‘Aet, 1974 and Air (Prevention & Contrel ofPollutmn} Act, 1981/ HWM Rules, 2016/ BMW Rules,
201e.

%

In case of brick kiln , the brickkiln shall replace at least 20% of its fuel from coal to paddy straw pellets, as per the
directive given by the State Government u/s 5 of EPA 1986 vide Notification No 10/574/2022-STE1/443 dated
04.11.2022 and shall maintain records of the same for monitoring and inspection by the Board.

*Details of changes if any alongwith proposed mechanism of treating extra pollutant
e *{ﬁllfapplmbleas“perpnmt 2)—*

Applicant
Sh. Ajit Singh

Date: 02/12/2024

"This is computer generated document from OCMMS by PPCB"
Uppal Palace,Vpo-gosinapur, Tehsil & District-pathankot, 27307344
Page?




GOOD MORNING
PIG FARM

VILL — KAHANPUR, TEH & DISTT-PATHANKOT, PUNJAB (INDIA)

Ref No Dated : 30 -0 - 202"

It is submitted that waste food collected from Uppal
Palace, Gosainpur, Post Office-Pathankot, Tehsil and Distt-
Pathankot Pin Code-145001 for our use in piggery farm.

The average waste food per function is approxmately 20 to
25 kgs.

M/s. Good Morning Poultry Fargl/

Yo 2

/b?r’opJManager




GOOD MORNING
PIG FARM

VILL — KAHANPUR, TEH & DISTT-PATHANKOT, PUNJAB (INDIA)

Ref No Dated : 30 -0 - 202"

It is submitted that waste food collected from Uppal
Palace, Gosainpur, Post Office-Pathankot, Tehsil and Distt-
Pathankot Pin Code-145001 for our use in piggery farm.

The average waste food per function is approxmately 20 to
25 kgs.

M/s. Good Morning Poultry Fargl/

Yo 2

/b?r’opJManager




JBL TRADING CO.

Purchase of all junkyard

KHANPUR, OPP GOVT PRIMARY SCHOOL , PATHANKOT,

TEH & DISTT-PATHANKOT, PUNJAB (INDIA)

Ref No Dated : /5/03 /.2

It is submitted that junk ( empty Plastic bottle /cardboard)
items purchased from Uppal Palace , Gosainpur, Post Office-
Pathankot, Tehsil and Distt-Pathankot Pin Code-145001 for our
further dispose.

The average junk items weight is approxmately 15 to 20
kgs.

QWML



JBL TRADING CO.

Purchase of all junkyard

KHANPUR, OPP GOVT PRIMARY SCHOOL , PATHANKOT,

TEH & DISTT-PATHANKOT, PUNJAB (INDIA)

Ref No Dated : [5 /o3 /2y

It is submitted that junk
items purchased from Taj Ga
Pathankot, Tehsil and Distt-
further dispose.

( empty Plastic bottle /cardboard)
rden, Gosainpur, Post Office-
Pathankot Pin Code-145001 for oyr

The average junk items weight js approxmately 15 to 20

B

kgs.




DEPTT. OF TOWN & COUNTRY PLANNING PUNJAB.

Jram
e Senior Town Planner,
Amritsar,
T'o
* Chief Administrator,
Amritsar Development Authority,
© Amritsar.
MemoNo, 22/73 STP(A)Y MPCPIU -
Dated: 26~12-77
Subject: Provisional Permission for Change of Land Use for Uppal Palace, Vill. Gosainpur,
Tehsil & Distt. Pathankot (Marriage Palace)
Ref. No. Applicant's letter dated 29-12-2017.

The Change of Land use of an area measuring 1.88 Acre at village Gosainpur, (H.B. No.

345) Tehsil & Distt. Pathankot has been considered and Provisional permission is hereby granted to use the
said land for Marriage Palace purpose under "Policy Guidelines and Building Norms for Regularization of

Existing Marriage Palaces and setting up of new marriage palaces in the State of Punjab" issued vide
notification no. 12/8/2012-5Hgl1/5094 dated 11-08-17 . Detail of land is given below verified by Tehsildar
and as shown site plan of DTP Gurdaspur:-

Khasra No./ Area as per Jamabandi [ Deseription
(KM I | :
[ 1505 (9-12) . 16//1/1 (6-8) | Total site area (16 K-0 M) = 2.0 Acres
| Total Area= 16 K OM (2.0 acre) | Area under road widening (0 K-19 M) = (.12 Acres
. | Permission granted for C.L.U (15K-1M) = 1.88 Acres

The Provisional permission shall be subject to the following terms and conditions: -

Ll

The change of land use shall be in the hands of "Sh. Ajit Singh and Hardeep Singh Sons of Sh.
Mangal Singh who are owners of Uppal Palace, Vill. Gosainpur, Tehsil & Distt. Pathankot™ as per
revenue record. The applicants will deposit CLU, EDC. License/permission fee. SIF charges and all
other charges levied or to be levied by the Housing and Urban Development Department from time to
time. . ; E

Applicants will develop the site as a single unit and shall not bifurcate it,

Applicants shall get the building plans approved from the competent authority as per Marriage Palace

policy dated 11.08.2017 with regards to height. site coverage. frontave. sethacks. parking norms et

W

awithin the time frame specified in marriage palace policy and shall also submit detailed cost estimate of -

marriage palace along with the building plans and a demand draft of cess fees @1% of cost estimate in
favour of Secretary. Punjab Building & other construction workers welfare board, Chandigarh,
Applicants shall be liable to leave 7.45 mts wide strip in front of site to widen the existing
15.1 mts wide road to 30 mts & 5 mts no construction zone as per-the provisions of Master Plan,
Pathankot (2010-2031). (As per Memo No. 17/17/2001-5H82/4.2./1403-1408 figt 893 - the
area left for road widening has not taken in the Change of Land Use).

Applicants will obtain approval/ NOC from competent authority to fulfill the requirement of notification
dated 14/09/2006 (as amended from time to time) of Ministry of Environment and Forest, Gn\;er|1|11e|1l of
India. if’ necessary. within the time frame work as prescribed in the marriage palace policy guidelines.
Applicants will be liable to abide by the conditions laid down in the No Objection Certificate (NOC)
issued by Fire Officer, Fire Brigade. Municipal Cﬂrpnruliﬁn. Pathankot vide [etter mo. 133 dated
28.06.2017 and will get renewal of NOC from District Fire Officer Pathankot every vear.

Applicants will be liable to abide by the conditions laid down in the No (')h_iccl'it‘;ﬂ Certificate (NOC)

issued by Executive Engineer, Construction Division. PWD (B & R) Br, Pathankot vide letter no. 507 -

dated 05.06.2014. |
Applicants will be liable to abide by the conditions laid down in the No Objection Certificate (NOC)
issued by Forest Divisional Officer, Pathankot vide letter no. 1940-41 dated 30.07.2013.

* Applicants will be liable to abide by the conditions laid down in the No Objection Certificate (NOC)

issued by Chief Electrical Inspector, Punjab Government, Patiala vide Endst no. 043332 dated

25.03.2009.
1/3
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10. Applicants will be liable to abide by the comp
use of loudspeaker,

s pollution caused by

:lhgiz guidelines for the regulation of noise/sound

public address system, restriction on sale & use of fire works,

3-STE (4)145 dated 26 2.2014.

1.

16.
17.

19.

20.

[Sr.

o. |

Z

T

—

A

. Applicants will make provis

. As per Memo No.

4. The Applicants will make proy ision

. Applicants will obtain

This office shall not be responsible for any litigation in any court of law of

time in case of any type of litication/violation. However,

. The Applicants will be liable to get
same 10 Chief Administrative, Amritsar Development Authority. Amritsar for

. Applicants will be fulfills the conditions mentioned in the marriage palace policy

. This permission only be considered

=

es elc. issued vide notification no.3/100/201

Horns/Sirens in the vehicl
vide any immunity from any other Act/ R

This permission will not pro
Jand in question.

ules/ Regulations applicable to the

ion for the disposal of rain/ storm water of the proposed. project and shall not

obstruct the flow of rain/ storm water of the surrounding area.

PUDA/CA/2013/1713-16 dated 27.02.2013 Restrictions in the area are imposed on

construction and installation of any new structure

orized Officer (Deputy Commissioner) of the
in this connection by Authority for ground water

specific approval of the Auth District and subject to the

guidelines/ safeguards envisaged from time to time

extraction and rain water harvesting/ recharge etc.

for rain water harvesting. solar heating system and plantation in the

premises as per building byvelaws or instructions from the Govt. issued from time to time.

any other permission required under any other Act at his own level.

Applicants will make its own suitable provision for drinking water supply and disposal of sewerage.

Applicant will make its own suitable provision for solid waste management _as per provisions of

Municipal Solid Waste Management and handling rules, 2016 as amended from time to time.
any individual with you and

shall not be made party to any individual case. The permission ceases 10 be taken

if there is any court case pertaining to marriage

palace guidelines/policy, the final decision of the same shall be adhered to.

The issue of ownership of land is independent and exclusive of permission of Change of Land Use.

Therefore this permission of CLU does not in any manner grant or affects the ownership rights of this
land. which have to be determined by Competent Authority. The applicants in whose hand this change of
land use lics shall be bound by the decision of such Competent Authority.

Applicant shall be liable to abide by the conditions laid down in the Memo No. 17/20£2016-

w1107 ate 9 1< 5, ] Ay I 2y 3 1 1
[H&UD2/112 dated 02.03.2017 issued by Department of Housing and Urban Development regarding
" " . ' e . o i 2 . o E - s v . . . s . . ) .
Action plan for monitoring ol construction/demolition activity of buildings within the state of Punjab",
while executing construction/demolishing in the site.

NOC from Punjab Pollution Control Board. Batala and submit the
License:
dated 11.08.2017 as

per undertaking submitted by him.

as permission of CLU and it may not be considered as permission for

any other purposes.

_ The marriage palace falls at serial no. 5 of the classification of zones as per notification No. 12/8/2012-

SHgll/4610 dated 11.08.2017 and accordingly charges for E.D.C. C.L.U. L.F/Permission fees & SIF

charges have been calculated, detail of which is given below:-

| Balance
(without
interest)

| Total ﬁ Delail:s, of charges “Demand draft No & date of
. Df.:maind deposited Amount I PNB, Railway Road, Pathankot.
| raised

| Purpose

for extraction of ground water resources without prior .

as withdrawn at any

getting final NOC/.

|
—

| Sorutiny Fee | 6,000~ | 6000/ | 220584 uied 05122017 [N
[EpE. . 2t . 45lE0. | 220570 -dated _13,11.2017 2,37.000/- |
T CLU. charzes | 376000 | 60000 [ 220569 duted 13.11.2017 316.000- |
| L.F/Permission fee | 37,600/~ | 6,000/ 1520571 dated 13.11.2017 | 31,600~ '
S.LF. ‘ 56.400/- ‘ 9,000/- Paid through NEFT UTR [47.400 .
| Reference No. 846717316000082
[ B  ldated13.101.2017 il
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A Dt:m'and Drafts of E.D.C charges & L.F/Permission fees a
< respectively are being sent to you for your information
ity be recovered at your own level, Receipt of the

S specified at serial no. 2 & 4 of above
& necessary action. Differerice if any, found

T :2;1?::“': has paid 5% upfrom‘ pa?menl as per marriage palace policy dated 11.08.2017. The

chas - ; e.c arges_sha]ll' be payable in six equal six monthly installments. No i-a_te of interést shal] be
arge on‘lhe mstallment if paid as per schedule. However, in case of default of installments the

the rate of 129 shall be Chargeable on the default amount for the :

installments are given below:

ore | Installment | Due Date | D CLU. [ LFPF SIF.
ST i T 2

: Charges in Rupees

Ist Installment 29.06.2018 | 39,500/- 52,667- | 5.267)- J ~7.900 ]
_.'!nd Installment | QQ_IQEm_['_?Q__gm,T_ 52.667/- _!_ 5267 7900

[ interest at
default period. Schedule of next

D)
)

=
fi)j 3rd Installment | 39.06:2019 | 39,500 | 3x.egar— 5267 | 79000 |
4 [ 4th Installment | 29.13.5019 | 39500/~ | $2.667/- 0 _?».2_6'7}?"_]::7,60_07_'

' 3) _T Sth Installment _1| 29.06.2020 | 39500 | 52,667~ | 5267. 7,900~
l’_ 6) _Lm_h !sz_n}l_ﬂ{ﬁn}_' 129122020 | 39500 T 52,667~ | 5.267% 7900
| [ Demand Drafis : - [ Chiefr I_S(.-‘lillﬂl‘ ' Chief Chief =~ |
| | shall bein | | Administrator. Town Administrator, | Administrator.
‘ | favour of . | Amritsar Planner. Amritsar i Puda Mohali.
. ' . Development I Amritsar Devclopmant .

|| i Authority, I Authority,

! ' Amritsar ' Amritsar

DA/As above

{Imlcr:iif -.%ingl:}

Senior Town Pl er,
{_Amritsar,
Endst. No. 22, 72/~ 2y &3 STP(AYMPLPI U4 Dated: 2 q,'«,iz-);;-

Copies forwarded to the following for information and necessary action:

1, Deputy Commissioner, Pathankort.

2. Chief Administrator, PUDA Mohali, and informed that the applicant has deposited
Rs. 9,000/~ (Rs. Nine Thousand only) vide NEFT UTR Reference No.
846717316000082 transferred on dated I13.11.2017 as SIF for information and
necessary action. These charges should be checked. difference if any found. should
be recovered from the applicant at your own level,

20 Chief Town Planner, Punjab, Chandigarh.

4. Superintendent Engineer (Distribution) PSPCL. of the Area, Pathankot.

5 Executive Engineer, Construction Division. PWD (B & R) Br. Pathankot.
6. District Town Planner, Gurdaspur. '

T Environment Engineer PPCB. Batala.

8. District Forest Ofticer, Pathankot along with site plan.

9. District Fire Officer, Pathankot.
10. Uppal Palace, Vill. Gosainpur. Tehsil & Distt. Pathankot

DA/As above

(Inderjix Singh)
Senior Town Planner

L.f.'\mr'il.\](;_;'b,\}\’\.
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DEPTT. OF TOWN & COUNTRY PLANNING PUNJAB.

[rom
Senior Town Planner,
Amritsar.

To
Chief Administrator,
Amritsar Development Authority,
Amritsar.

MemoNo. V.24 STP (AY/ m’/ﬁ 7/
Dated: 20/2//8

Subject: Permission for Change of Land Use for Taj Garden, Vill. Gosainpur, Tehsil & Distt.
Pathankot. (Marriage Palace)

Ref. No. Applicant's letter dated 15-02-2018.

The Change of Land use of an area measuring 1.88 Acre at village Gosainpur, (H.B. No.
345) Tehsil & Distt. Pathankot has been considered and permission is hereby granted to use the said land for
Marriage Palace purpose under "Policy Guidelines and Building Norms for Regularization of Existing
Marriage Palaces and setting up of new marriage palaces in the State of Punjab" issued vide notification no.
12/8/2012-5Hgl1/5094 dated 11-08-17 . Detail of land is given below verified by Tehsildar and as shown on
site plan drawing no. DTP (G) 18/2016 dated 01.03.16 & layout plan submitted by the applu::ant -

Khasra No./ Area as per Jamabandi (K-M) | Description of area in acres 1
15/16 (6- 0), 17/1(6-0),17/2(2- 0) 18 (8-0) | | Total site area (16 K-0 M) =2.0 Acres™ |
Total Area= 22 K OM (2.75 acre) | Area under road widening (0 K-19 M) =0.12 Acres |

Permission granted for C.L.U (15 K-01 M)

.88 Acres |

The permission shall be subject to the following terms and conditions: -

1. The change of land use shall be in the hands of "Sh. Karnail Singh S/o Sh. Mangal Singh who is
owner of Taj Garden, Vill. Gosainpur, Tehsil & Distt, Pathankot” as per revenue record. The
Applicant will deposit CLU, EDC, License/permission fee, SIF charges and all other charges levied or to
be levied by the Housing and Urban Development Department from time to time.
Applicant will develop the site as a single unit and shall not bifurcate it.
Applicant shall get the building plans approved from the competent authority as per Marriage Palace
policy dated 11.08.2017 with regards to height, site coverage, frontage, setbacks, parking norms etc
within the time frame specified in marriage palace policy and shall also submit detailed cost estimate of
marriage palace along with the building plans and a demand draft of cess fees @1% of cost estimate in
favour of Secretary, Punjab Building & other construction workers welfare board, Chandigarh,
Applicant shall be liable to leave 7.5 meter wide strip in front of site to widen the existing
15 meter wide road to 30 meter & 5 meter no construction zone as per the provisions of Master
Plan, Pathankot (2010- 2031) (As per Memo No. 17/17/2001-5H82/U,2./1403-1408 it 9517 the
area left for road widening has not taken in the Change of Land Use).
Applicant will obtain approval/ NOC from competent authority to fulfill the requirement of notification
dated 14/09/2006 (as amended from time to time) of Ministry of Environment and Forest, Government of
India, if necessary, within the time frame work as prescribed in the marriage palace policy guidelines.
Applicant will be liable to abide by the comprehensive guidelines for the regulation of noise/sound
pollution caused by use of loudspeaker, public address system, restriction on sale & use of fire waorks,
Horns/Sirens in the vehicles etc. issued vide notification n0.3/100/2013-STE (4)145 dated 26.2.2014.
7. This permission will not provide any immunity from any other Act/ Rules/ Regulations applicable to the
land in question.
8. Applicant will make provision for the disposal of rain/ storm water of the proposed project and shall not
obstruct the flow of rain/ storm water of the surrounding area.
9. Applicants will be liable to abide by the conditions laid down in the No Objection Certificate (N.0.C)

issued by Executive Engineer, Construction Division (PWD B & R), Pathankot vide letter no. 444 dated
30.05.2017.

10. Applicants will be liable to abide by the conditions laid down in the No Objection Certificate (N.0.C)
issued by Assistant Divisional Fire Officer, Fire Brigade, Municipal Corporation, Pathankot vide letter
no. FB/094 dated 23.05.2017.
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14.

15.

16.

1

9,

. Appli-ants will be liable to abide by the conditions hldQ}W!\ in the No Objection Certificate (N.O.C)

issued by Forest Divisonal Officer, Pathankot vide letter no. 6235-36 dated 31.03 2016,

. As per Memo No. PUDA/CA/2013/1713-16 dated 27.02.2013 Restrictions in the area are imposed on

construction and installation of any new structure for extraction of ground water resources without prior
specific approval of the Authorized Officer (Deputy Commissioner) of the District and subject to the

guidelines/ safeguards envisaged from time to time in this connection by Authority for ground water
extraction and rain water harvesting/ recharge etc.

The Applicant will make provision for rain water harvesting, solar heating system and plantation in the
premises as per building byelaws or instructions from the Gowt. issued from time to time.

Applicant will obtain any other permission required under any other Act at his own level.
Applicant will make its own suitable provision for drinking water supply and disposal of sewerage.
Applicant will make its own suitable provision for solid waste management as per provisions of

Municipal Solid Waste Management and handling rules, 2016 as amended from time to time.

This office shall not be responsible for any litigation in any court of law of any individual with you and
shall not be made party to any individual case. The permission ceases to be taken as withdrawn at any

time in case of any type of litigation/violation. However, if there is any court case pertaining to marriage

palace guidelines/policy, the final decision of the same shall be adhered to,

The issue of ownership of land is independent and exclusive of permission of Change of Land Use.

Therefore this permission of CLU does not in any manner grant or affects the ownership rights of this
land, which have to be determined by Competent Authority. The Applicant in whose hand this change of
land use lies shall be bound by the decision of such Competent Authority.

Applicant shall be liable to abide by the conditions laid down in the Memo No. 17/20/2016-
ITH&UD2/112 dated 02.03.2017 issued by Department of Housing and Urban Development regarding

"Action plan for monitoring of construction/demolition activity of buildings within the state of Punjab"
while executing construction/demolishing in the site.

The Applicant will be liable to get NOC from following Departments and submit the same to Chief

Administrative, Amritsar Development Authority, Amritsar for getting final NOC/ License:
- Punjab State Power Corporation Ltd. Pathankot,

Punjab Pollution Control Board, Batala.

Applicant will be fulfills the conditions mentioned in the marriage palace policy dated 11.08.2017 as per
undertaking submitted by him.

This permission only be considered as permission of CLU and it may not be considered as permission for
any other purposes.
The marriage palace falls at serial no. 5 of the classification of zones as per notification No. 12/8/2012-

5SHgll/4610 dated 11.08.2017 and accordingly charges for E.D.C, C.L.U, L.F/Permission fees & SIF
charges have been calculated, detail of which is given below:-

Sr.
No. Demand charges

Purpose Total Details of

Punjab National Bank, (without
raised deposited | Railway Road, Pathankot.

interest)
Amount

Bankers cheque No & date of | Balance \

Scrutiny Fee 6,000/- 6.000/- 220619 -dated 15.02.2018 Nil

E.D.C. 2,82.,000/- 42,300/- 220615 -dated 15.02.2018 2,39,700/-

C.L.U. charges 3.76,000/- 56,400/-

220616 -dated 15.02.2018 3,19,600/-

L.F/Permission fee | 37,600/- 5,640/- 220617 -dated 15.02.2018 31,960/-

TIPS el ad b

S.LE. 56,400/- 2,151/- 220618 -dated 15.02.2018 47,940/-

6,309/- Paid through NEFT UTR No.
PUNBC17257006516 dated

14.09.2017

i table
Demand draft of E.D.C charges & L.F/Permission fees as specified at serial no. 2 & 4 above

s : i , found may be
are respectively sent to you for your information & necessary action. Difference if any.
charged at your own level. Receipt of the same may kindly be acknowledged.

2/3
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The applicant has paid 15% upfront payment as per marriage palace policy dated 11.08.2017. The
balance 85% of the charges shall be payable in six equal six monthly installments. No rate of interest shall be
charged on the installment if paid as per schedule. However, in case of default of installments the interest at

the rate of 12% shall be chargeable on the default amount for the.default period. Schedule of mext
installment is given below:

Sr. Installment Due Date E.D.C. CLU. | LFPF. | _ﬁ‘p._'__'l
No. | _ - _ Charges in Rupees _J
1) | Istinstallment | 16.08.2018 39,950/- 53,267/ 5327/~ 7,990/-
2) "_:z.i'd' Installment 16.02.2019 39,950/- - 53,267/- T 7,990/- _JJ
'3) | 3rdInstallment | 16.08.2019 39,950/- 53267/- | 5327~ [ 7990
4) | 4thInstallment | 16.02.2020 39,950 | 53,267/- 5327 | 7990 |
5) J| 5th ]nstalln?ent _16,08.2_020 39,950/- | _53,26%’;l 53271 r[ 7,990/- ﬁi
6) | 6th Installment | 16.02.2021 39950~ | 53267 |  5327)- | 7.9%/ |
| Demand Drafts Chief |'Senior | Chief Chief I
shall be in Administrator, | Town Administrator, Administrator, |
favour of Amritsar Planner, | Amritsar Puda Mohali. ||
Development Amritsar Development | |
Authority, Authority, |
Amritsar | Amritsar \ |
DA/As above

Endst. No. 72573y

(Iﬁvﬁ‘&gh)

enior Town Planner,

Amritsar.%
Y

STP(AY 112(Pl 7.1 Dated: 202)18

Copies forwarded to the following for information and necessary action:

1.
2.

=R e Bl U o

DA/As above

Deputy Commissioner, Pathankot.

Chief Administrator, PUDA Mohali, and informed that the applicant had deposited
Rs. 6,309/~ (Rs. Six thousand Three hundred Nine only) vide NEFT
PUNBC17257006516 transferred on dated 14-9-17 & has deposited Rs. 2,151/-
(Rs. Two Thousand One Hundred Fifty One only) Banker's cheque No. 220618 -
dated 15.02.2018 total sum of amount Rs 8,460/-as SIF for information and

necessary action. These charges should be checked, difference if any found, should
be recovered from the applicant at your own level.

Chief Town Planner, Punjab, Chandigarh.
Superintendent Engineer (Distribution) PSPCL of the Area, Pathankot.

Executive Engineer, Construction Division (PWD B & R), Pathankot.
District Town Planner, Gurdaspur.

Environment Engineer PPCB, Batala.

District Forest Officer, Pathankot along with site plan.
District Fire Officer, Pathankot.

Taj Garden, Vill. Gosainpur, Tehsil & Distt. Pathankot.

(lndeﬁ??gi‘r‘?\gh)

u-‘k. Senior Town Planner
Amritsar
(&?WN |
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IN THE COURT OF..H 2. BLE.. .(\MT N ...ﬁé...ﬁﬂ'c’é'f\’ TRIBUNA L f.B.
r D Mo 3?/2@'
IN THE MATTER OF: OA No. q;LL/

Versus

...... Applicant

...... Respondents
KNOW ALLd-tﬁ: whom ese present shail come that I/We ,.TL M Aﬂ,&ﬁi K\..f‘
the above named Appellant/Respondent No.3 & 4 do herebv appoint
SIMRANJOT SINGH NAGRA (P/5051/2017)
VISHAL VISHWADHEESH (HIM/129/2014)
SHAILENDRA KR. SINGH (UP/00267/2022)
(Advocates)

G-79/80, 3 Floor, Gupta Complex, Near Oswal, Vijay Chowk, Laxmi Nagar, Delhi-110092
Mob: 9418622503, 9560730579, E-mail: vishalvishwadheesh92 @gmail.com

(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:

To act, appear and plead in the abovenoted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to pavment of fees separatelv foreach
Court by me/us. 7 5 VOCATES, '_:__:_:__.‘?25':
To sign, file, verify and present pleadings, appeals, cross objections or petitions fo- R L‘-" i %71' o STamp sy "L
withdrawal, compromise or other petitions or affidavits or other documents as m 2090246 & )
proper for the prosecution of the said case in all its stages subject to payment of fees

To file and take back documents, to admit and/or deny the documents of opposite pz ' | L

a;u\‘ TWENTYFIVE RUPEES

To withdraw or compromise the said case or submit to arbitration any differences ore | % ?5

NCT OF DELII COURT FEE
DLCT2444332825301

To deposit, draw and receive monthly cheques, cash and grant receipts thereof ar 24.FEB 2025

touching or in any manner relating to the said case. To take execution proceedings.

things which may be necessary to be done for the progress and in the course of the pt mlu““mmulmmm““mﬂ“ '

To appoint and instruct any other Legal Practitioner authorising him to exercise the p
conferred upon the Advocate whenever he may think fit to do so and to sign the
behalf.
And |/We the undersigned do hereby agree to rectify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and proposes.

And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all hearings and will
inform the Advocate for appearance when the case is called.

And |/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the result
of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain for himself.

And I/We the undersigned to hereby agree that in the event of the whole or part of the fee agreed by me/us to
be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settled is only for the above case and above Court. I//we hereby agree that
once fee is paid, I/We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which have been
understood by me/us on this _@ f day of July, 2025.

Accepted subject to the terms of the fees. 'f?’ﬂ: 5,,1.{ (\' ﬁ’ 4) 'fn—'r,g

i
Advocate Client Client CE’S 7

(1 bave identify the signature/Thumb impression

WA (KArATL Sran) vcer ray

d’ ?4.' ﬁ . i z theperson, who has been signed in my presence)

4



